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MATTERS UNDER RULE S '.

<i) Laying or Reforts or Shah Com- 
mission or iNQDxmr on the 
Tabus or the Hotjsb.

SHRI C. M. STEPHEN (Idukki): 
It is unfortunate that the Prime 
Minister chooe to lay on the Table of 
the House on the last day of the cur
rent session the Interim Reports of 
the Shah Commission and the action 
taken thereon, the result being that 
the Members do not get an oppor
tunity to study the Reports or discuss 
the matter before they disperse. 
This is a Commission with respect to 
’which from the beginning to the end 
Parliament was placed in the picture 
and had repeatedly been evincing 
continuing interest. The appointment 
of the Commission was itself, un
usually, by an announcement on the 
floor of the House. When allegations 
of attempt of interference from the 
Government were made in the pub
lic, echoes were heard in the House. 
When interim reports were received 
by Government, unusually again, the 
Home Minister came to the House 
with the announcement that the re
ports were received. In the last ses
sion of the House, the Speaker ad
mitted a motion in my name demand
ing the winding up of the Commis
sion. Another motion of the same 
nature in my name was again admit
ted by the Speaker during the cur
rent session. I  had been asking for 
a discussion on my motions, but Gov
ernment could not make time avail
able for it. In view of this continuing 
interest of the Members of the House 
in the doings of the Commission, 
Government should have taken care 
to table the report at such appropriate 
time as would have left sufficient op
portunity for a study thereof and 
discussion thereon by the Member* of 
Parliament. I  consider the omission 
to do so a8 deliberate and politically 
motivated.

Reports alleged to be? the content* 
thereof have been appearing in the 
press almost from the date of the an
nouncement of the Home Minister 
that Government had received the 
report. Unfortunately, these reports 
had appeared even before the Gov
ernment had received the itftkwrt. 
Now that the rep o rts  placed on the 
Table, w* get an opportunity to check 
up whether the Deports which ap
peared in the press tally with the 
facts. I f  these reports are found to 
be correct, which in all probability 
would be the case, the Commission 
and the Government should answer 
for leaking out the. contents of the 
reports. On the part of the Govern
ment, the act of leaking out the con
tents of the report before informing 
the House and when the House was 
in session, is an act of grave disres
pect to the House. On the other 
hand, the leakage o f  the report from 
the o f f i c e  of the Commission would 
lead to its own inferences and con
clusions with respect to the credibi
lity of the Commission. I place on 
record my strong protest against the 
conduct of the Government in infor
ming the House about the contents 
o f the report after letting the whole 
world know about it through publi
cation thereof in the columns of the 
newspapers.

A  finding in the report of an En
quiry Commission has no vire8 of Its 
own. it® validity depends upon the 
executive decision of the Government 
either to reject 0r to accept it. There
fore, it does not have the sanctity of 
a judicial finding. Ita sanction is the 
confidence it can command among 
the people and among th« political 
forces of the country. Tc th* same 
extent as the Government havegot 
the right to accept or reject the find
ing of the Commission, this people 
and the political forces also have the 
right. It my definite view andthe 
vievr ©f my party that the findings,
widely announced by the Commission 
even before its appointment, deserve 

he rejected. We shall take the 
matter to the people,
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whole giving to th« people and get the 
snople reject the findings through a 
countrywide movement. We consider 
this report a document designed to 
serve as an instrument of political 
vendetta.

The finding' of the Mathew Com
mission was rejected by th® Govern
ment on the ground presumably that 
the entire evidence could not be plac
ed before the Commission. I f  non
availability o f evidence is a ground 
for rejecting the finding of a Commis
sion, there is more ground therefor in 
this case. The Commission had con
sidered the evidence of Mrs Gandhi 
and of shr| Pranab Mukherjee as 
vital to the enquiry. The procedure 
adopted was, however, such that the 
evidence could not become available 
*o the Commission. The question of 
the validity of the procedure and of 
the liability of those witnesses to give 
evidence is now under examination 
*>y a court of law. I f  the court finds 
against the Commission, the evidence 
would stand condemned as inadequate 
and the Commission would stand de
prived of its right to draw inferences 
from the conduct of those witnesses 
in refusing to give evidence. The 
thatter being under judicial scrutiny, 
the Government should not have come 
to a finding with regard to 
2 ' lh ««eptab illty o f th . finding 
Of the Commission. It follows, there
fore, that action on the basis of the 
findings of the Commission should 
stand suspended until the Courts 
declare on the above vital point.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): I rise on a point of order. 
Can this come under 377?

MR. SPEAKER: This is the 9th point 
of order I am getting from you. Rule 
377 does not preclude this.

SHRI KANWAR LAL GUPTA (Delhi 
Sadar): There are certain rules for 
377.

MR. SPEAKER; What is the breach 
o f  the rule? (Interruptions)

SHRI C. M. STEPHEN; I do not 
yield. Any other conduct would only 
add weight to the allegation that the 
Government’s effort in this matter is 
politically motivated. This allegation 
will come into sharp focus when com
pared to their conduct in relation to 
the Mathew Commission and certain 
other Commissions, findings of which 
the Government had rejected. Fin
ally, I do demand a full opportunity 
to discuss the report now in the pos
session of the House. The opportunity 
must be sufficient extending over a 
period of at least four days and with 
sufficient time to study, previous to 
the dates fixed for the discussion. I  
would suggest that the House may be 
adjourned to a specific future date, 
without being prorogued, and be re
convened on that date with the sole 
agenda of discussing this report.

THE PRIME MINISTER (SHRI 
MORARJI DESAI): I take strong ex
ception to the insinuations made by the 
Leader of the Opposition against the 
Government. But I do not expect any
thing better from him from what I  
have seen in the past. Not only that, 
but the leader of the Opposition 
called specially a senior foreign cor
respondent and told him last Thurs
day that she was going to be arrested 
and whisked away to an unknown 
place and that the iife of her son, 
Sanjay, was in danger and he would 
meet bodily harm. These are the 
things they go on spreading. I  want 
the House to judge what to think of 
it. What, can I say about it? But more 
serious than that is the statement of 
the Leader of the Opposition when he 
said he would take the matter to the 
people. He has every right to make 
any agitation that he wants to make 
as long as it is peaceful. But I  warn, 
him that if there is any violence in 
what they do, we will not fail to take 
appropriate action against the leader 
of the opposition and others.

. SHRI C. M. STEPHEN: Since the
Prime Minister has said this, I  must 
clarify that our faith in non-violence
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Is no less firm than that of the Prime 
Minister. He may rest assured that it 
will be non-violent. But we will take 
it to the people. Let there be no 
doubt about it. (Interruptions).**

MR. SPEAKER; Nothing will go on 
record.

(Interruption*"} * •
Rule 377 is not for a debate. You 

are a leader of a very responsible 
party.
(i i ) P rices or various  qualities  of

SYNTHETIC RUBBERS MANUFACTURED
by Synthetics and C hemicals L td.,
Bareilly .

SHRI SURENDRA BIKRAM (Saha- 
jahanpur): The prices of various quali
ties of synthetic rubbers manufactured 
by Synthetics & Chemicals Ltd., 
Bareilly, were under control probably 
till 1974 after which the Company 
developed new qualities giving new 
names with slight changes in formulas 
and took out the prices out of control 
and started charging high prices from 
rubber consuming industries. This 
fRctory has been continuously increas
ing its prices and being a monopoly 
industry, rubber consuming industries 
have to purchase these rubbers at any 
cost resulting into high cost of tyres, 
tubes and other rubber products. The 
Government must control the prices of 
synthetic rubbers and redu +b< 
present prices by at least Re. 1/- per 
kg. and no more price rise be allowed 
in the public interest. The Company 
is raising prices and this excessive 
profitability is spent in various ways 
including high rise in salaries, wages 
and perks etc. In 1977, alone the 
salary, wage and perks bill of this 
Company increased by Rft- 51 lakhs. 
The employees are already being given 
high salaries and wages. Also, in view 
of huge shareholding of LIC, GIC and 
nationalised banks in this Company, 
there is an urgent need to place at 
least two Government nominees on the 
Board of this Company to keep a watch

squandering of funds in various way**-

The Minister concerned is here. I  
would request him through you to let 
the House know as to what auction
Government is going to take on this.

(iii) Reported retrenchment o r  wor
kers by makacqbmsmt or HKKT- 
DAL Co, MZbzapvr, U.P.
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(iv) Reported slow progress xn the 
completion or Salal Project.

SHRI BALDEV SINGH Ja SROTIA 
(Jammu):With your permission, Sir, 
1 am raising the following matter of 
importance under rule 377.

Of all the problems, facing,the eco
nomy of the country, perhaps the most 
irritating and one tor which there is 
the least excuse is the pzebleEft of 
power shortage. Further, power is 
such an essential input today, not for 
industry but also for agriculture, which 
is life of the country and the economic 
structure of India.

There are three Central hydro-elec
tric projects, Loktak, Balra SLul and

**Not recorded.


